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0.A,No, 413/90 Date of Order :28-10-93

G.Raja Bhoomaiah .. 2pplicant

Vs,

1.The Chief General Manager,
Telecommunications, A.P.,
Hyderabad, .

2.The Divisional Engineer, Tele-
Communications, Karimmagar Division,
Karimnagar district,

3.The Sub-Divisional Officer, Telecommuni-

cations, Jagityala Swb-Division, Jagityala,
Karimnagar;)District.

Counsel for the Applicant : Mr,P.Naveen Rao

‘Mr,N.R.Devaraj,
Sr,CGsC

L LI

Counsel for the Respondents

CORAM 2
PHE HON'SBLE MR.A.B.GORTHI : MEMBER (ADMN)

THE HON'SLE MR.T.CHANDRASEKHARA REDDY : MEMBER (JUDL,)
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(Order of the Divn, Bench passed by Hon'ble
Shri A.B.Gorthi, Member (A} ).

The applicant was initially emplayed as a Casual

Mazdoor in the Sub-Divisional Office, Telecommunications,

. dagityala Sub-Division, Kerimnagar District, with affect

from 1-4-1984, According to him, he ank%ﬁﬁ continuously
till 13-4-1987 and thereafter he fell sick. UWhen he

wagxdekx declared fit for'ra-essumpticn of duties with
effect from 1-3-Bé he aﬁproachad the Raapundgnt No.3 Paf

re-engagement, His reguest wvas accepted and he was re-

| pny 4o
engaged on 1-3-88, Thersafter he worked far abouti 242\,
e A N o e
Eaé;;}}his services wers terminated orally with effect

IRt~ e

from 1-2-1989, His prayer is inview of kis serviced he
rendered with the Respondents orgsnisation he should be

re-engaged with all consequential benefits,

2, _ Thé Respondents in their brieficounter affidavit
have brought out that the applicant did not performga
any duties with the respondents during the months of
February, 1986, ﬂarch, 1986, April, 1986, Octaber, 1986,
Dace@ber, 1986 and January, 1987, without any intimation,
Euén tharaaftai he remained absent without any prior
intimation for a pariod about 11 months from 1-4-87 to
29-2~-88 and that the applicant had not furmished any

Medical Certificate with regard to his illness during

the psriod from 1-4-87 to 29=2-88,

...3.
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Je We have heard lsarned coﬁneal for both the
parties. From the facts avered in the application
it is svident that although the applicant had worked

: ot
for more than 240 days in the year 1984-85, 1985-86 ,
thersafter he was absent for a period of 11 months,
After the said break in his anéagemant)ha was re-
engaged with effect from 1=3=88 till hia services were
terminated on 31-1u89. .Learned counsel for the appli=-
cant contends that keeping inkdiau the length of sarvice
randarad‘b; the applicani)ha would be entitled for oo
Temporary Status and gonsequential benafits., this
cnntentiqn is refuted by 3hri N.R.Oavraj; counsel for
the Respondants on the ground fhat the applicant
remained absent for more than 11 months and he could
not have claimed t;mporary stgﬁus-fur the work he
rendered prior to 1986 and iﬁ‘any cége the policy
to grant Temporary 5tatu§ was formulatsd by the Res-

pondents after 1986,

4. Kesping in view the rival contentions we deem
it just and proper to dispose of this spplication with
the foliowing directions to the Respondent g t=

(a)the applicant shall be re-sngaged if

there is work and in preference to any

freshsers or aothers who rendered lesser

R : -
gnumbeﬁ)of days of servics thankapplicant;

B,
frn

00.0_4.



(b)thas question of grant of Temporary

Bk by . - A
Status ie aubsequentaQ}L&~JUMJﬂHNL@mﬂ

would be considered by the Respondents
in due course ard in accordanca with

the extant instructions.

5. The application is disposed of without any

order as'to costs.

T CHANDRASEKHAR aaoav) A.B.GORTHI)
Member (J) Membar (A)

i Dated:2Bth October, 1993,
‘ Dictated in 0Open Court.
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14 The Chief General Manager, Telecommunications, A.P, Hyd.

avl/ - Dy. R
Copy to:-

2,, The Divisional RXXXud¥ Engineer, Telecommunications,
Karimnagar Division, Karimnagar District.

3. The Sub-Divisional DPficer, Talecommunicatiens, Jagityala
Sub Division, Jagityala, Karimnagar District.

4, TXKEXZABXBiyx One cepy to Sri. P.Naveen Rao, advocate,
"CAT, advowates association, Tilak road, Hyd.

5. 0One cupy to Sri, N.R.Oavara;, Sr. CGSC, CAT, Hyd.

6. One copy to Library, CAT, Hyd.

7. 0One spare copy.
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THE HON'BLE MR.A.B.GORTHI :MEMBER(a)

AND.
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MEMBER( JULL)
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